43 Written Answers

Power Corporation, Gujarat and Maha-
rashtra in near future;

(b) whether it is a fact that the World
Bank is likely to finance the said pro-
gramme;

(¢) if so, the details thereof; and

(d) which of the States will be benefit-
ed by thig programme?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) to (d). A transmission
project which coverg certain EHV trans-
mission linegy and other associated facilities
to be executed by National Thermal
Power Corporation (NTPC), Gujarat
Electricity Board (GFB) and Maha-
rashtra State Electricity Board (MSEB)
has been posed to the World Bank, which
ig likely to be appraised during Septem-
ber-October, 1982. The direct beneficiary
States of the proposed project are Gujarat
and Maharashtra while the indirect
beneficiary States will be Andhra Pradesh.
Madhya Pradesh, Tamil Nadu and Uttar
Pradesh.

Review of Policy for Production of Rulk

Drugs
*441. SHRI DHARAM DASS
SHASTRI: Will the Minister of PET-

ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

‘(a) whether it is true that the existing
policies framed by Government for pro-
duction of bulk drugs have not been re-
viewed from time to time with the chang-
ing circumstances of the industry;

b) if so. the reasons thereof: and

(c) if not, what are the items year
wise for which review has taken place
with a change in circumstances?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No,
Sir., .

(b) Does not arise.

(c) The following modifications have
been adopted in the implementation of
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the 1978 Drug Policy, because of changes
in the circumstances:

(i) As part of 1978 Drug Policy, it
was decided that the scheme of registra-
tion with DGTD shall cease in so far
as the drug industry was concerned.
However, in April, 1978, Government
in the Department of Industrial Deve- .
lopment further liberalised the scheme
of registration with DGTD in respect
of all industries. After examination of
the whole matter, in consultation with
the Department of Industrial Develop-
ment. it wag decided to continue the
scheme of registration with D.G.T.D.
for the drug industry, pending a final
decision in the matter subject to the
parameters of the Drug Policy being
followed.

(ii) In the 1978 Drug Policy State-
ment indicative lists of drugs open for
licensing to (i) public sector (ii) Indian
sector (iii) open to all seclors. were
announced. In 1980. Erythromycin,
which appeared in the public ector list
was decided to be shifted to the list of
drugs reserved for the Indian sector.
This was done in view of the assessment
that TDPL would not be able to meet
the 1984-85 demand for Erythromycin.

(iii) The provisions of the Drug
Policy relating to regularisation of
excess production have been modified in
the light of the industrial policy
announced by the Government provid-
ing for recognition of installed capacity
(September, 1980) and re-endorsement
of capacity (April, 1982).

Haldia-Fertilizer Plant

*442, SHRI SATYAGOPAL MISRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the commercial production
of the Hindustan Fertilizer Corporations
unit at Haldia ha, started;

(b) if not, the reasons for the delay;
and

(c) when the commercial production of
the said unit is expected to gtart?



4% Written Answers

THE WMINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. SHIV SHANKAR): (a) No,
Sir,

(b) Although thc Haldia Plant of Hin-
dustan Fertilizer Corporation was mechani-
cally completeq in November, 1979, the
" commissioning activities could not be
started til] December, 1981 because the
required power wag not available from the
State Electricity Board. There was further
delay in reaching commercial production
on account of the break-down in the
Oxygen Compressors and defect in the
Nitrogen Compressor.

(c) The commercial production of the
front-end plant comprising Urea and
Methunol is expected to start from
1-10-1982 and the production of Nitro-
Phosphate and Soda Ash from 1-4-1983.

Garo Hills Thermal Project in Meghalaya

*443. DR, KRUPASINDHU BHOI:
Will the Minister of FNERGY be pleased
to state:

(a) whether the Garo Hills Thermal
Project’s execution has been allotted to
the State Government of Meghalaya;

(b) if so, the details thereof;

(c) the expenditure incurred by the
State Government in providing infrastructure
necessary for the exzcution of the project
like roads, offices and gtaff quarters and
arrangementg for water supply and com-
munications; and

(d) how far this will go to help m
serving the interests of the local people?

THE MINISTER OF ENERGY (SHRI
A. B. A. GHANI KHAN CHOU-
DHURY): (a) The project has been
approved for implementation through the
North Eastern Council,

(b) and (,c). Does not arise.

(d) The Garo Hills Thermal Power
Station hag been sanctioned as regional
power station and is intended to serve the
interest of the people of the States and
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Union Territories in the North-Fastern
Region.
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